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and oher laws and the acion taken by the Govemment in the
matterwasheingdiscussed,ShriBhupeshGuptamentionedthat
pasos whogave noice asked quesios  fit  and then aher  members
bdogng © vaios pates wee doned D ak quesions Hewanied
tet te padce sodd e doned

The Deputy Chairman observed:

Thosehon'blememberswhohadexpressedadesireandhad

nimaed t us of the deste t speak have been accommodated.

WhenShi Tidd  Sigh sad tat hetoo wered © ask a quesion,
the Deputy Chaiman observed:
f t wasso, you coud hae niomed meeader.
RS db o 641977, Cos 99100

N Cding attention: Every memberto be repied to separately
by the Minster as per convention
Dug adasin ote Ay aEin te Mr d Béerd
Affais, Shi Ad Bhai  Vgpayee suggesed tet he migt be aloned
o repy aer d the membes had spoken on the maion.
A s te VieChammaen  ooseved
There is no coverion  in tis  House that the Minster has o
repy © wo, tree o for members together. Bvery memberhas

D bereped D by e Mnser  sepaaisl. Soyou have © repl.
These are te impodant  questons.

RS b & 221909 Od 1%

7. Cding attention: Presdng Officer has to cal members as
per te &t gwen by the Mnstler o Pafamenaly — Affais
Dung adsossn  onte g aenin regadg te repoed

aadk by Gl onte Vienamese  teniny, Shi B Sayaaayan  Reddy

compained that the membason hs sde were not being caled.
The ViceChairman  obsenved:

Now, Mr. Reddy, for your information —1 have understood  your
pot -t B mt Ir meb bk eeywee Thee B aconeion
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The Mnser o Pafamenay  Aflais  hes gven mete names. |t
B mypb aste Pesdng Ofice;, © cd nmembeseas per te &
n myhand Athough | see here o there, | have gt no authoiy
Dd ayody | ke Ohewse | wad hae ded t5 abpd
wihn &N minues.

RS Gb & 2021979, Cos 18389

72 Cding  atenton: Acding atenion  shoud be read exady
asgen n te it o bushess

On15December1980,when ShriMurlidhar Chandrakant
Bhandae cded the atenion o te Minser of HomeAfis © the
repaed  demondiaions by womenn Rgesten ad Dehi or te rewd
o te padre o Sa, Shi Pbo Modyreeed apat o ader tet te
cding atenion  had not been popely  presented 0 the House as it
had to be intoduced in the samewords in which it appeared in the
ader e

TheDeputyChairmanthenaskedShriMuridharChandrakant
Bhandare to read fom the agenda

RS b ¢ 15121980, Cd 219

73 Cding  attenton: AMinster  can ask for more time 0 make a
Saement  at alkber houldate

On10March1981,assoonastheDeputyChairmanoccupied

te Car de te gedn hox, heamounod tet te g aein
regadng  shotege and nonsuppy of wegos for tanspot . of oranges
woud betaken wpa 2P.M Amidst loud poestations fom members,
the Depuy Chaman eqained ta the Depuy Minser for Raways,
ShriMallikarjun,hadrequestedforpostponementbecausethe
informationhadtobecollectedfromtheconcemedDivisional

Maneger's Ofices  Severd members compained t© the Char that  such
kd o ating weshecoming apedee hn the House Shi Mdllkan
oot b say thet he had sought permission flom the Char because of
te resos daed bt F e membesd & tat the House shoud
gaead wh te cdig aenion now, then ts can bedoe At
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sage, te Minser o Pafamentary — Affais, Shi Siaram  Kesaii,
inevened 0 say that on heaing objecions  flom  some members he
had summonedthe Minister  urgently, who after  having sensed the
feeings  of members had made some statement  after  which there  was

o futher sope or g ay quesin

Then,the DeputyChairmanquotedrule180andobsenvedas
fons

Amember may, wih the previous pemmisson of the Chaiman,
cad te aenion of aMnser 1 ay mater of ugent pubic
impotance  and the Minser  maymake a bief  statement o ask
for tme © mekeadssement at albter hour or dae...

Sote Mnser has got te nght i heils not in possesson of
momen  tat B aded I s 5 aetig- M. Aden hirsd
has been a Minser; he koons .. Ohewse, | woud ke © sy
thet the Minsers shoud be ready wih the infomaton  when
they ae nomed and tey shoud not usualy  and umnecessary
ask for any postponement

RS b o 1031981 Cos 18499

7 Calingattention: TheGovemmentcandecideastowhich
Misty wl ded wih acdig atenion
On7 August 1985, Shi J. K Jain caled te atenion  of

Mee o Beerd Abs b te nder thest fod by te cony

the cotet of the repoted movedf Palkdsan to aocqure  and develop

nudear wegpons ad the seps E@ken by e Govemment in e mater.
Shi Khusd
out

=3

Aste M@ o See h te My o Beamd Afs
Aam Khen siood up to repy, Shi Lal K Advani ponied that te
concered caling aenion shoud have been dest wih by the Delence
M
The Chamman sad:
t s for the Govenment o deade whowl ded wih it ad the
Govenment have decded that the Miniser of Bxera  Affais
w dd wh t

RS b o 78195 Cd 147)
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A Caig atiention: Copes of te daement shoud be doukeied
tothemembersbeforetheMinistermakeshisstaterment

On24 Apl 1986 te Misr o Sae n te Mty o Béemd
Afairs, Shi K R Naayanen westo makea saement n response ©
acdg aeton regadng te stAion  alg  ou o the reoet
Bombing Raids on Libya by the US. Forces. The Chaiman enquired
fromthememberswhetherthecopiesofthestatementhadbeen
dguobed D ftema

Whenthe Chaimman got a negative reply  fom some members, he
cosanvedt

This tme te Minster & exaused But in fure  he shoud see

that copes of stements are crculated before  he makes his

Saement

RS b & 24195 Od 170

B Cding attertion; Cdling  attention to come up immediately

afer te quesion hour

On2 January 1991, Shi Sanosh Bagroda submited  that  just
before te adoumment of the House on te previous woking day it
wes undersiood  thet on the siaement  gven by e Fnance Minster,
cariications woud bedlen wa tweMe odok  ad tereafer the
House would take up other business. Someother members also made
sbmssos  regadng the Bed  busess o te House

Aer  Heng D te sbmssos,  te Depuy Chamen dosavedt

| ird in te recod that the MViceChaiman sad on that day,

“Now,thesenseoftheHouseisthatwewilcontinuethese

clarificaionsonWednesday,the2 ™ January,1991,whenwe

meet and te seekes of te daiicaions ae Bed fon s

. 9owads. That Wi comeonte agende.  Theefore, & does

not say et &t wl betaken upimmediaely afer the quesion

haur,

Treseoond ting B that asper soke ) o ne 180, caig

attention moion wil comeup immediately  afler the question

haur,

Thethirdpointis. . .iwasdecidedintheBusinessAdvisory

Commitee that the communal stuation wl bedsoussed in the
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fom o asoat dudion  dsousson But ber on, subsequenty,
& | hae been Momed  te kades o te vaios pates  ageed
that the communal situation should be discussed by way of a
cding aenion  moion.  Ad as| poned o, accoding
sbuke 6 dne 180 iy aefn nmoon 5 D betden Wwp
son aer the quesion how Thet seies the maten

RS db & 211901 GOk 7525)

77, Cding attertion: Soope of discussion: Term “Bxpenditure”
indudes boh the amourt in terms of money and quantty  also

On27 February 1981, whenacding aterion mater  regading
repoted  ependitre of desd for oganzng Kisan Raly  wes being
dsossed, Shi NK P Sawe, rised apot o oder regadng the
soope of the  dsousson. Hesad tat f t wesrebied © epedue
noued ondesd ad the misulisaion o Goemmet madiey, t
& wihn te compeence of e HomeMislr, bt f & ered D
cosumpion o desd, Shi P. C Sehi  wes answerabe.

The Deputy Chaimman then ruled:

The essence of the moion must be expressed  here. | ik they
must hae ered D te use of desd and oher tings a0 So
hehasincludedawiderange — ‘expenditurecfdieselin

comedion  wih the Raly. Sofar aste Ray &5 concemed, we
ae ot gong O deoss te Keen Ry That B nmat Govemments
job. The Govemment cannot repy for apat. Obvioudy, that
distincion shoud be maintaned... The fact s tat the present
g aein  nmon s D bpadhie o ded I trk
ts eqendire wl induwde boh tings—te amout n teams
of money and the quantty  ako.

RS deb ot 2721981, Cos 1495

MnisTER ' SR EPLY

R Cdg  atenion Mreer's ey, Miser o Sae o Caloet
Msers can reply;,  whoe day can be doted wih the comsent
of the House f matter rased s very imporant
Whena caling  attention regading the increasng  tends  of

commud s n te couty  wih - paioer e  © te inadet
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in Aigah westaken up, Shi Bhupesh Gupia and some aher members
obeced 0 the Minser of Sae in the Minsty of HomeAffais,

Shi SD. Pdi, mradg ot te pemmay saemet,  wente Pime
Mrsler, whowesh dage o the Homepartiolo, wes present

The Chairman then obsenved:

Acodng © Ries ot ad saed  resposily 5 tee The
Mege, wob heg endote sare F heics  somediouly,
automaticaly the Pime Minser wl repy a te appopiae
time...

Thee 5 mopot o ader becase eher o them te Mieer o
Sae o te Caont Mg, can ey

The Chaimen a0 medete fdonng  dosenaion about admiting
te maer asacdg dein  ad adig awhoe day or te same

The honble  membermaybear wih me. Yesrday it wes thought
that it wasawvey impotant mater and, therefore.We have
dloned the whole day 1o be used.

There s no quesion of embarassment a al  Onthe contray,
IhavetakentheconsensusoftheentireHouseandlhave

acoeped it accodng o the sense of the House.

RS b o 21111978 Cos 16773

‘A Cding atterttion: Minister's repy:  Minister  who made the
saement shoud repy © te caing  atenion

On12 August 1993 duing adscusson  onacding — aterton
egadng Swein amg  ou o bge seEe danvesmet n Pudc
Sedor Underalings,  the Leader of the Opposion  raised  an dgedion
tet aste mater wesrebed © the Mely o Indsly, &t weswaoyg
onte pat o te Fance Minsr © have madea daement  thereon
He, therefore, demanded et e Pime Minser, whowesin dage o
te day Mdy, dod ten te Hue a te e o dakeos
addod my © qesos seddg daicaos
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Gvyg he g onts te Depuy Chamen saed
.you canot have two peope rephing 1t acding  atenton
motion. ffitwasashortdurationdiscussion,anybodycan
intervene.But,inthiscase, theFinanceMinisterwillbe

responsble for answering  whatever queres  you ask

RS b & 1281993 Cos 198209

NoTicE

& Cding  atenton: Noice: f acding aernion noice o a
moton for papers, etc. is disalowed, members cannot  raise
the quesion in the House but can dscuss it wih the Chaiman
inhisChamber

Shi A P. Catee waied © daw te aenion o the Chamen
b the wayin whch, accodng © hm, hs caing atenion  notices
by O wvay mpoat mElEes wee bag tesed by te Seosait

The Chaimman  said:

I vl not dsouss the pocedure i the mater of admiing  the

caling atenion  noices... Ths & nat te pace for dsoussing

the procedure and @l that  they have taken my pemission,

| dov membesto menion about somecaing  ateion  notices

whch ae uget, bu f acdlg aenion noiee b5 doned o

disaloned, i 5 amaer for you o dsauss n myChamber.

RS deb & 3181%5 Cos 48223

8. Cding  atenion: Noice: f acding aternion noice o a
moton for papers, etc. is disalowed, members cannot  raise
the queston in the House but can discuss with the Chaiman
inhisChamber

On3 May 1978, Shi Buddha Piya Mauya raised the mater of
s cdig aeion  moie  on Kings n Aga not beng admied ad
dsossed i the House, athough i had been dsoussed n Lok Sabha
Somedher membesaso &t ta asts wesan mpotat  mater,
shoud have been admited.
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Onts, te Chaiman obsenved:
After heaiing the views of the varous members from various
sdes of the House, | woud request one or two members to meet

meinmyChamberandiwoulddiscussthematterwiththem
ad deake &

(RS deb o 351978 Cos 1313

& Cding atenion: Notce: Procedure for dsposal  of caling
aerion  nolices

On12 August 1968, Shii Tarkeshwar Pande wih the permission
o te Cer msed te qesin of cen ks n Bl n Uer
Pradesh dung the Mahawr Jayani  Celebations. Hehed d0 gven a
g dein e onte st

Onl4 August 1968, Shi Ranaran in the course of his speech
ontheresolutionregardingthecontinuanceofthePresident's
Prodamaion  n relion  t© Uter Pradesh, mentioned tat tough he
hed gven maryimpoiat g aenion noicss o egad D oen
poice excesse in manytows of Uttar Pradesh, nothing seemed to
have been dore about tem. The Minser of Sae in the Minsty o
HomeAfars, Shi Vidla Calean Shudg, sad et te Mty  dd nat
hae any dbedion 10 maekng asaement onte subed, but f te
Cheimen dd nat admt tem, tey cold it heb &t Shi Rgean sd
that the Raya Sabha Secretariat seemed to have become a sot  of
super-Cabinetandeventhoughmembershadgivenveryimportant
g  adeton  roies te SeosaEet  dd mt seemb sed tem ©
te Msties oonoared

Shi Dahyabhai Patel and Shi Bhupesh Gupta suggested that
te clihg aenion miilss onte das o Ulr Padesh shodd be
admied & kest befoe Monday, 19 August 1968, e, beoe a leest
te oden o te dee onte resdlin egady e Podamain
nh regad © Uar Padesh Shi Takeswar Pande waned the Chaiman
D equie &b wythe Seoeait  hed nat st te oy aenion
mees bte My 1 ten
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Shi Canda Shedar sad tet such tings  shodd ot be tresied
inacasualmanner.Whilehedidnotraiseanyobjectiontothe
Chaiman's  discretion n eher doning o dsaonig any caing
deion  noice hewesd te gion te, n vew o te seioEes
o te inadents, the Minser himsef  shoud have comefowad ad
gven asttement suo mow onthe subect Shi Bhupesh Gupta and
Shi Lokanath Mesa suggesed tat the siged shoud comeuwp n te
fom o acdig aeion e a ked bdoe te codeEn o te
Oebate on the resoluion on Utar Pradesh. Shi  Bhupesh Gupia sad
that i no doumsiances woud members berae  the padice o te
Seoeaet sedg g aein moess D te Mieiess o tem
D sy wheher tey woud ke tem o beadmited o no isead of
the Chaimman dedding about ther  admisshily and then asdg the
Ministries D comead makeddemenss. S M N. Kal sad ta te
oy reason why such ndices were set o the Minsties wes for the
Ministers  to indicate  the tme whenthey would be able to make a
daement  Hesuggested tat t wesfor the Minsty © indcae te
die adif norpy camefom te Mnsty whn tweny four hous
the item shoud be put down on the order paper. The Vice-Chaiman
efbed tet Ir ey cdlg aein e tee apes wee gven
oe wes gven o the Seoceariat and anoher st immedatey 1 te
Mrsty ooncemed, the idea beig 0 gt the nfomation asealy as
possbe. Hedreded that the mater shoud be taken up on Monday,
19 Agust 1968, afler te quesion  houwr.

On19August 1968, the Chairmanmade the following
csanvaions:

Iwouldliketosaysomethingabouttheproceedingsonthe
14" August1968.

| see fom the proceedings of the Raya Sabha of Wednesday,
August 14, that ocertain viewpoints  were expressed by members
negpd Dy dn mis Ate osss | wh o d

the House tet ety cding atenion noice s sbmied © me
for nmyadas adte admsson o dhewse o te noie  lons

my direcfions. t s ufotunate  tat  some members shoud have
mecereerenees © te Seoea@t n ts oomedon  Asl saed

onanearlieroccasion,membersshouldrememberthatthe

dics o te Seoeadt paiom avey diok and someiimes
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Oeicate  job, because tey have b dedl wih members belongng
bd paes adgoys adi 5 epeded o temtat tey W
dscharge ther dutes wihout fear or faour. £ wil not be
oconducve o the efficent and independent  funcioning o te
Secretariat if members siat  attbuting moives 0 it o make
alegations apgs t onte foor o te House
Membershavesometimesrepresentedtomethatcalling

atenion  nofices tabled by them have been disallowed. They
shoud apprecate tat | recee onan awrage about fiteen
ey cding aenion  noi,es for emy dig  adta uder
te nes oy oe of the noices can be admiied for a day.

Kndy hear me. | angvnig amost aming  Kidy hear menow,
and you can discuss it wih mein myChamber later.

So, when | admit one notice and withhold pemmission  for the
ahes, membesshoud naot fed thet | have not apprecated the
ugency o impoance of the subedt matier of those nofices.
| consder a te noices and seed  one of them for  admission
adwihhod pemisson for ohes Membeswl agee tat ths
poner of deciding which of the manynoices shal be admited
mustrestwithmeandmyjudgmentshouldbeacceptedbythe

House.

Sometimes,membershavecomplainedtomethatacalling

atenon  noice has been dsaloved N Raya Sabha, tough a
noice onte samesbed hes been admited n the oher House
Al that | maysay ontis pont s tat | take an independent
decson on mert, dependng upon the urgency and importance
o te slbed mater o te noice ad |Bdg D consderaion
the relative impotance  and ugency of the several nofices  on
varioussubjectsreceivedbymeandinthatprocessitmay

happen that anotice maynot be admited in our House, though
anotice onasmiar subect has been admited in the other
House. The House wil agree wih methat such a situation is
The other impoant aspect about caling  atention noices
whch | hae gven caefd  tought,  particary n vew o the
viewsexpressedintheHouseonWednesdaylast,iswhat

pocedue  shoud be foloned 10 am at exedious  dsposal o
te g aein moiees  Thepupoe o te g aein
noice, aste Membesae awae s © obain asaement  fom
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the Minster onamater of ugent pubic impotance and this
pupoe W ket F te MeEs ssemet 5 dyed | hae
deoded © Oow heesler the oMy  pocedue n te neter
d g dein  mdes

Al cding atenon noices receved W 1030 AM. on any
day Wl be paced immedistiely  before  mefor  my consideration.
I vl gotwugh a o them and then sdect ore of them for a
Saement by te concemed Minser  at te sng  of the House
on the foloning  day. The memberand the Minister  concemed
wl  be nomed about the admisson of te noicee. Therest o
the notices shal be treated as disalowed. Any member whose
e Vs ddoved W howee, hae te It D ele
his noice for asubsequent day by gvng afresh noice, and
such noice wl  be reconsdered by medong wih aher  notices
receved for that day. This wl  ensbe mesometimes o admit a
noice which | coud not admt on an eader  day because | gawe
priody D somedher mi,e ontet eafer oy

This does not necessarly meanthat there wil be a caling

atenion  noice ewary day, because admisson of noice wl  be
enidy sbed D te ks adsied © myudgment tat te
mater sought © berased b for aaugent saemet  fom te
Minister. t maybeta in aspedal case | mayadmt a noice
receMed  on a particuar day for the sameday f | amsatisfied

that the matter is one of such impotance and ugency that an
mmedee  saiement fom te Minslr 5 called o

| propose to adopt this procedure as an experiment to begin
wih and shal wetch howit woks.
(RS. deb. & 1281968 Cd. 2874, 1481963Cos. JCC-S74C7 0
1981968, Coks. 3477-79)

& Cding  atenton: Notice: Admisson of acding  atenon
noice s not © be questioned

Shi Aln Aoa e onapot o oder aou cding  atenion
noice regadng te repoted  Saemens of M Z A Bhuto,  fomer
Foregn Minster of Palisan, oonceming the Kashmir issue in the
ot o ;een depmes n Pdeen Shi Aca sd tet iy,

i eBed D cen s@EMes nmeeby apvee idvdd n Pd&an
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adssoody, t sagt D e adsusan onte et devegomens
n Pa&n Heuged tet te cding  adenion  noice shad o hae
been admited.

The Chaimman observed:

Mr. Aora, | have dlowed the cadling atterion... There is no
quesion of dsaussng  about the admisson.  The oy ting s,
| qie gpese what M Aoa hes saed | woud ke members
o be caefu in making ther obsevations  because the whde
stugiion 5 S0 compicaied. Weneed mat gt o & and say s
wey o thet way. That & nyfedng

RS b d 33199, Ok 1969%)

81 Calingattention:Notice:Memberscannotmakespeeches,
they can ony seek darfications

Dung aclg aenin egady flg onte enpoes o te
Ginad Sl Fadoy a Cosspoe on28Api 1969, S N Si Rama
Reddy began malking a speech, as apreambe  puting hs queston.

Onths, te Chaiman obsenved:

Youwoud dov meb menion aeting I ts cdig  aenion

naice,  you have D put quesions  for  darication and nat make

speeches.Otherwise,itbecomesimpossibleformetoallow

manymemberstoputquestions. Therefore, thisshouldbe
remembered.

RS b o 284199, Cos 11720)

& Calingattention:Notice: Clubbingofnoticesofcalling
aenion

Twoseparale nofices  of cding  atenion  were gven,  amongst
ohers, by Shi G. C. Bhatiacharya and Shi Pranab Mukheree  for
28July1978,whichdidnotpertaintoanidenticalsubject.

Shi  Bhatidarya’s noice wesaddessed © te Mgty o Bxemd
Aflars and tat of Shi Mukhejee wes addessed © the Minsty o
HomeAffairs. The o notices were clubbed together, recast and
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admited as one noice by the Secretariat and addeessed oy o te
Minsty  of HomeAffairs. Aoopy theredf  was, however, sent to the
Mgty o Bdemd Afas do A te tme of dsasson oy

Mnser o Sae n the Mnsty o HomeAflais wespesent n
House o repy 0 te pos raised by the members.

Aer te Misr ad au hs dsemet onte cailg adenin
ad te membasponed out tet o Sparae noices g D wo
ey  dieent seds hed been gven which wee addessed © o
difierent Ministries, Shi N K P. Save rased apot o oder ad
asked, ‘“When questions are demarcated and meant for a particular
Mgty whese peogae B D taser  tem b aMsly  aher ten
theonetowhichtheyareaddressedandassumingthattheyare
addressedtoawrongMinistrythenisitthatthemembersmust
hepesdy ak qedos adfiare qesos g ©
Quesios ad a diierert Mser whohess ahing © do
keep ansnering  them?.

Onts pont, the Deputy Chaiman obsenved:

Wecarat eqed adebae ontis pont of oder. Let us cometo

te iem beoe us | angong © gwe mycdosevations. t s tue

that what the honble member spoke does not basicaly — arise
out of ts asit has been famed. The honble  member himself
epaned tat his ownmotion was somewhat different What we
normallydoandwhatseemstohavebeendoneinthiscase
alsoisthatanumberofmotionsonasubjectoronrelated

subedts are dubbed together.  Now, they have been presented

nts om t 5 e t&8 sned te deneos  tet te hotke

membermedeco ot stidy ae ot o ts cig aenin k

5 open 0 the honbe Mser howhewens © gy D ths

Asregacs the futher ponts asto whether the Char ocoud be
pesed © gve g onpoodud neers  staghanay, wheter  the
dibbng o te two noices wes proper and whether  the members coud
ask quesions as per the natice gven by them, the Deputy Chaiman
cbsenved:

| gt yor pot Whathe meast say 5 tat te honbe member
wals © hae ang B not necessaly.  So many cosavations
aremadeintheHouseofaproceduralnature,whichdonot

eady comewihn te deiniion whee te Char 5 cded Upn

te
te

ter  otid
wih  them wi
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boge wait ems aing admoe n ts wesd ta raue
Thisiswhatlamsaying. Somemembersraisedsomepoints

and wewere discussing  howthis should have been framed and
howit wasdone. What | wastying to eqlain is te procedure
that wenomaly folov whencdubbing anumber of nofices of
motons o one moion and | agee ta tis shoud have been
beter woded Wewl tke cae of te oosenaions  tet have
beenmadebymembersinfutureandseehowmattersshould

be dubbed together and of what natre.  This shoud dspose  of
the metter as far as some observations  are  concemed.

Now, another point was raised whether an honble  member can
0o beyord and say or spesk onte bass o hs oignd moation.
Wb d lenssys e Asontody ada ts nomet, ts B
te moion before wsadts 5 wha wesodd ooine  ousaes
to

Sne ts  maion  hed ramications which concemed e Exerd
Aflars  Minsty  also, wehad, on our owmn, sent acopy to the
Berd Abs May ota te M o Soe fr Berd
Afars, f hewaed © behee adnevee  heso dose, aur
maion ocoud betken ast 5 adte Mnser oodd hande & n
any way he thought  proper.

RS b o 2871978 Cos 14150)

& Cdyg aden Noe Ande for g aenion  Bosss
if not accepied wihin  a week

On15 December 1981, Shi Salya Pal Malk raised a point of
oder tet te sbed o te cdig aenion o te pedos  day wes
the samefor which he had gven naoice 20 days back and wanted
know the nie under which the naice gven 15 days eafer  was not
acceptedbutasimilaronegivenafter15dayswasaccepted.

Shi Sashv Baglar, 1&g onapot of ode, a0 ased “When
noice gven 10days back onasubed wesrgeded  and noice  gven
10 days afe, onte samesubed wes acogpied, whether the earder

noice was nat kept in view and whether the honble members name
whohed gven te eaflr  ndiie wesnat indided o wheher te g

atenion  wesnat acoeped n hs name”



Calling Affention, Nofice 65

The Deputy Chairman obsened  thus:

Dge tha nmie apn hehes D Epest tet for the net week
The noice s admited in te nameof that memberwhogves it
and the nameof the member, whose noice had lapsed  earfier,

Bt ndoed h te nee Ths b te pade*

RS b d 15121981, Cos 16264)

g Cding atenton: Notice: Anoice for cding atenion s
aloed on a matter of urgent public importance

On13December1985,duringzerchourShriSureshKalmadi
equed fom te Chemen f te aonein o 220 hor o cd  aenin
had been dspensed wih in the House.

Repg © ts quey te Chamen sad

Wheneverthereisamatterofimportance, lallowthecall
attention. | canat dov cal atenion meely for the sdke of
iig wte imve adhae ae cd aenion

Shi Kamad ten poed ou tat eweyday acding  denton
had been madewih reference o impotat maters.

The Chaman observed:

Qie Mt |t metbeamaer o uget pddc mpoane Foyou
raiseanymatterofurgentpublicimportance, Ihavenever

refused to gve pemisson but f you just gwve some...things,
whch ae not of ugent pic impotance, te Char Wi nat be
abe t accommodate merely on te pindpe that tere must be
ad aein

At this Shi Lal K Advani suggested that there shoud be a
discusson  on the issue wih the Chamman as an impotant  caling
aerion e onte ges kdkage n Dehi poposed by him wes eader
g
* Spoke - Hind

ws-1/c/my document/679rs/6791s.p065
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Calling Affention, Notice
The Chaiman, ten sad:
IwW egan wha | andig becase t &5 amaer o impoane
Generaly, at ten odock, | comet the Chamber. Peope who
wat © rase mates —speda  menton o cal  atenion, they
comeandtalktome.lascertainaconsensusamongthe
Opposiion. | donat cost the Goenmet onts. f tee &
someconsess amogte Opposion,  then | gve - atienion,
bu f tee 5 nog T foude poe ak or foude dieert
things, then | judge. | decde which is impotant and on that
bess, | gwe pamsson  Theee, wewl fdov tese nes
You, Mr. Advani are ered 1t comeand raise any mater.  Nat
oy you, hut any memberof the Oppostion can comeand raise
anymatterandshowmethatitisamatterofurgentpublic
moene |w oy sk

RS b & 13121985 Cos 20002



CHAIR

&  ChairMembersshouldrisetospeakonlywhenthey’catch
the e o the Char
WhenShriN.Gopalaswami,thelLeaderoftheCouncilwas
Seaking  on the  Appropristion No. 2 Bl 192, Shi P. V. Naayama
ted o eyt  hn fepaly
The Deputy Chairman  observed:
I id tere s atndecy © spesk even before cachng  te ee
of the Char. That is not comempated by the Rues. Nomember
can make a speech before he caiches the eye of the Chaiman.
Let there be no interuption fom anyone before catching the
ge o the Char. Let te memberfit  cach te ee o te Char
and then begn t speak
RS db & 177192 Cos 13780

& Chair;WhentheChairstands,membersshouldtaketheir

seals

WhenShi M. N. Govindan Nair sought to raise a queston of
pivdege, te Depuy Chaimen sood wpo sy tat te fads  presened
by Shi Goindan Nar n te House have deady been pesenied 0 the
Char in the Chamber. At that stage many members of the House stood
wbob ek d a o

The Deputy Chaiman  said:

Pease take your seat You must take your seat when|l amon my

feet.l tnk tis s vay indecoous.  Whenthe Char  sands,

| think..in ocoutesy t the Char, every membershoud take his

st |hpesuhatig ke ts W rmeer ear n ts Hose

RS b & 1221964 Cos 21519

Q0 Charr The Char cannot be foced to gve its decsion then
and there over catain matters

The Prime Minister, Shi Moraiji R. Desai gave a statement
regadng  the resolution adopted by the House for appontment  of a
Commitee or alematively wo separale Commissons of Inquiy 1

67
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ique o degpions o cmpion maceagpndt membas o famies
o te Pime Mnser and the fomer  HomeMinsger. In hs saement
te Pime Mnser regetied te inddily o the Goemmet b acoxt
eher o te o recommenddions coaned  n e resouion

Somedf the membestbok sftong ogedion  this and sad tat
t wesddgany for te Chamen © gopot a Commiee o te House
o aematvely wo sepaae Commissons of gty © ded wih the
alegatons. They insised  upon the Chamman o do so. The Chaiman
sad tat hehad head al the membasand tet he woud consder  the
mels:

Somemembers were nat  satisfed wih te Chaman's response.
They desred et the Chamen sold gve hs deason  ten ad teg
adta t shodd na be deayed

Onths, te Chaiman obsenved:

Mypoint s, whenever the Presding Officer says that he wil

resene his ming, can ay memberpress that he must gve the

ung onaceian  day?

Somemembers requested  that the dedson shoud nat be delayed
umecessaily.

Then the Chaiman obsenved:

| acoept k.l donat wat © oy & umnecessaiy.

(RS. deb ¢t 2481978 Cos 208033

9 Char TheChar b we for the sals quo

Onl18 February 1982, the House was discussing  a Prodamation
issued under atide 356 of the Consfiuton. In tet discussion,
ShiiDineshGoswami,referringtoAssamAssembly,expectedthe
Speaker of the Assembly to be anonpaty and nonpartisan man. He
rased the queson whether the Speaker of the House coud cometo
the rescue of the Govemment by casing  his voe

Onts, te Chamen sad

| kovtat tee s alw of meeings ta the pason whois n

te Char, wies for te sats quo. mayna know many things.

Bu ts | kovfor can

RS dh o 182192 Od 4)
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@ Char  ldentfying ageder 5 ey uo the Char

On31July1991 whentheHousewasdiscussingtheBudget
(General)1991-92, ShriR.K.Dhawan, ShrimatiKamlaSinha,
Shi Yadwat Snha and Shi Jagesh Desal together  tied 1 draw the
attention of the Char to raise cetan points. The members felt
dsgppoed . o ot berg  cenied by te Car

Asking the membersto take their seats, the Deputy Chairman
mecete fdonng  dosavaton

k 5 efidy wbte Car wWob pesdy o0& D o2 o

not © recognze.  You know it better than | do...lamgoing to

mpose nyift Thet Bt

RS deb ot 317191, Cos 3353)

B Charr Agenda The Char has the discretion o vay the omer
oftheproceedingsoftheHouse

Onl7 August 1934, st a te begning of the quesion  hour,
somemembersdemandedthesuspensionofthequestionhourand
waied © e adsosson onwha they cded  as the condiional
aiss  predpiaied n Adha Padesh by e Govemo's  demssal o
the Chef Minskr, Shi N T. RamaRao. The Chaiman suggested  that
anvthing  oould be taken up after the quesion hour.  Somemembers,
honever, pressed for moving amaion t suspend the queston  hour.
Shi Lal K Advani wes then asked by the Char to movethe motion.
Afer movng the moion, when Shi Advani attempted t© eqlan  his
cae tere wesdif  ressance  fom te Minses. Shi Malian
sad that there was no quesion of any speech aftr the moton had
been moved. Shi Bua Sigh aso submited that whenthe motion  hed
been moved and it had been approved, it must be put to the House
beloe ay geech 5 donved ont

The Chaimman then rued:

Thepostionisclear. Rule23givesmeacertainamountof

discretion o vay the omder of the proceedings in the House.

That you must have yoursef  read and seen. Now1heq.mtm is

pat of the

wheter thee s ay bar © & n lw whch in aher
Rues 5 © befound. That the honbe Leader of the House wi
port out © mewhen he opposes the moion, but for moving the
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resolution ely pason  who moves a resolution, 5 entiled 0]
say afew wods as pat o te resoution
RS b & 178194 Cos 57)

9N Chair:ApprovaloftheHouse:WhatevertheChairdoesis
donewiththeapprovaloftheHouse

On31July1978,whensomemembersinsistedthatthe
corespondencebetweenthePrimeMinisterandtheformerHome
Mser  sodd bepbeeed onte Tde o te Hose adeered D te
noices of mations gven by them in this comnecion,  the Chaimman
obsenved:
Befoe te honbe Leader of te Opposion  speks, | woud ke
o dafy oetig Wenl sad n s agust Houseta | wl
dscuss tis matier wih te Leaders of te Opposion  and aso
the Leader of the House and ty to find a solution, | presumed
thattheHouseacceptedmysuggestion.Andbecauseitwas
acoceped, | ook the  responshity o caing and inviing the
kades o d te pates ad| hed adsousson wih them Thee
siings were held and t wes dedded there as b what exadly
would be the souon  and what procedure  should be followed.
Accordingly, | camehere and | announced* the soluion  here
whch al o you know. Ontat day, nobody raised  any obecion
Dte omb aogped date megigs hge dd ta oy
are tying to rase amything —you have gven notices of the
motionand | have saidthatlamgoingtoexamineit
thooughy —1 must maket dear because d  of you ae geting
an opportuniy and you are tying O get your views recorded —
thatwhatlhavedone, Ihavedonewiththeapprovalofthe
House and | have not done it on myown. | want o have myviews
recoded, so that the ouside wodd maynot tink that | have
done something against your wishes.
RS. deb ¢t 3171978 Cos 13030)
* On27 Juy 1978, te Chaiman making an announcement in regad o the pacdng  of
corespondencebetweenthePrimeMinisterandformerHomeMinisterbeforethe
House, said:
| have advsed the Govemment that it woud be beter i the Govemment
piace this comespondence in the Chaimman's Chamber for perusal by
theLeaderoftheOppositionandLeadersandsomemembersofother
pates and goups n te House whoatended our meelings.  The modally
and pocedure  for the perusal of the sad comespondence would be the
sameaswasadoptedinthematterofthelmportLicenceCasein
December,1974.TheGovemmenthaveagreedtomysuggestion.
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% Char  Constiuiona valdity. The Char does not deade the
constiuional veldly o aBt House deddes t

On1l May 1963, when the Deputy Minister in the Ministy  of
Finance,ShriB.R.Bhagat, wastomovetheCompulsoryDepaosit
SchemeBl, 1963 for  consderation, Shi Bhupesh Gupia contended
tet the BI ooud not beteken b  oconsderation as it coravened
en  posos o te Cosiuin I iged adzms gt ©
Ogpose o s popaty ashekes adta te House cod mat prooeed
on the basis of amere assaion  of the Atiomey-Genera that the
resticions sougt © beimposed by e Bl were reasonebe.

Dwan Chamanlal sad that as astte of emegency had been
Oedared, the House was competent 10 dedde the fate of artide 19
d te Codlin

Aer heaing d sdos o te Coud e Chamen sad
| thank the hon’ble members for the assistance they have
given me in coming to a conclusion. Prima faciel think we can
Qo on with the discussion, but | do not wish to give any ruling,
because in the Central Legislature it has been the accepted
practice for the Chair not to take upon itself the responsibility
of deciding whether the House has the legislative competence
to entertain a Bill or whether a Bill is w/fra vires. When any
such question is raised, the usual practice has been to leave
the matter for the decision of the House. The main reason for
the adoption of this course is that a question relating to the
legislative competence of the House or the constitutionality of
the proposed legislation often involves much difficulty and
complexity and it is the function of the courts and ultimately of
the Supreme Court to decide such a question. The Presiding
Officer should not arrogate to himself the functions of the court,
specially as he has not the facilities or the material on which
to come 1o a satisfactory decision. It is the sole privilege and
duty of the House to decide every question that arises on a
motion moved by a member. So, if the matter is left to the
House to decide, the House may reject the Bill, if it is of the
view that the Bill is u/fra vires. If, however, the House accepts
the Bill, the party aggrieved will still have the remedy in the
courts and ultimately in the Supreme Court. This question
came before the Central Legislature on various occasions
and the accepted practice has been as stated by me.

RS deb ot 1151963 Cos 312851
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% Char  Constiutional valdity: The Charr does nat pronounce
on the  constituional valicity of documents

Shi ld KAden ssd tet te MBr o See 0 te Mty o
Financewasabouttolayonthe TableoftheHouseacopyofthe
Mey o Fece moiEn oty  te Pestks Odx h epd
o te adhoizaion o coen epadue ot o te Cosdidded Fud
ofthe UnionteritoryofPondicherryandcontendedthiswas
ucoeLird

The Chamman rued:

The Char does nat pronounce  on the  constituiional valdity of
dooumes. Moeowr, n ths case the comstuiond veldly of
ths document s sub judce . Laying any document on the Table
merely means that  information is being gven to the members
aout s oontents.  Moeow, the document hes been relered
nte Bl adt wl beamaer whch meybeeered © n te
debate. thasalreadybeenlaidintheLok Sabhaandhas

become apubic  document | had tat tis document v be lad
on te Table of the House.

RS b & 24197, Ck 779D

9. Chair  Discretion: The Char has the discretion to alow a
membertospeakfromaplaceotherthanhisherseat

On24 Juy 1974, the Deputy Chaimman asked Shii S. A Hashmi
o comenear the mke and speak WhenShi Raparan  raised  a port
o adr tat t wesnt te seat of e memberand by keaig  hs sedt
and coming nearer the mike he had shown disrespect  to the House,
the Deputy Chaimman observed:

| have pemited  Mr. Hashmi to speak from this place because
the Repoter canot hear hm fom hs seat Ths s no pont of
oder. Onseveral oher occasons, M. Ranaan, peope hae
been pemmited to comenear te mike fom ther seats and on
severaloccasions,membersofthisHouse, bothfromthe

opposion and the nling  paty, havwe been pemmited t0 come
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near the mke so that the Repoers can hear tem popely  and
ke domn Benf asat 5 not te seat of a patoder member,
it 5 pi the dsoein o te Char 0 dow hm D spesk fom
there.Sometimes,somemembershavebeenallowedtospeak

een whe g dn Sotee 5 mpot o odr n tes

RS b & 2471974, Cos 20606

B  Chair:Mentionwithpemission:Whenamentionismadeby
a member, oher members cannot ke it up and st rebuting
t and in the pocess have ter say on the subecHmeatier

Shi A G Kukan, wih pior pemsson o te Char, madea
menton about te sitation ceaed by the socaled  Badk December
Ogasdon  n te couse o whch hergered  © somecae n Meat
Shi J P. Yadav took obedion 1o the reference being madeto the
Meet case h tat ocomedion and waned o dafy  the mater,.  The
Deputy Chaiman refused t alow him to speak on the ground that
when a mention  was madenobody else had the right to say about that
maeter. Theeypon, Shi N K Shendlar 1ose onapat o pocedue
Hewaned o know, f duing te ocouse somehing wessad agandt  an
vl o apaiodr paty o anbody ekse, wheher  members hed
mte gt o dly te peEn

The Deputy Chairman observed:

| have got enough inteligence o judge wheter it is such a
remak as to warmant arebutal by another member. There are
thngs and things which are sad onte foor of the House It
doesnotmeanthatwhenanymembermentionssomethingor

aoher every aher memberhas achance © ke tat up and siart
rebuting and maketet an oppotnty  © say what he wars
say wh regad 0 the subectmatier o te partoiar mention.
lamsoy | canat dov ts sot of tng dhewse tee B MO
meanng ket n the Char gung pemssson. Youmust aso know
that whente Chaiman i supposed O gve pemisson  tee s
some meaning attached to it Othewise what is the sancity
behind the pemmisson? This cannot go on.

RS b o 231973 Cos 14950
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@ Char  Menton wih pemission: Members other than the one
whohastakenthepemission,cannotspeakonthesubject
Shi Bhupesh Gupia with prior pemmisson  of the Char madea
menion about te sae o alis n te Kasuba Rud Indiie n
Pugb. Dr. K Mahew Kuian wanied 0 syppat  and assodete himseff
wih what Shi  Bhupesh Gupia had sad.

The Deputy Chairman observed:

| amsoty. Asfar as spesking wihout fis  &dg pamsson B
concemed, | amgong t be vey st in tis matter. Those
members alone who have taken pemission  wil  have the right

D sy Asfar asahes ae cocared, | amsoty | canat aow;

ohewise there s no poit in some members taking  permisson

ad ohes  spesking wihout i

RS b o 1631973 Cos 14243

10 Chair:Mentionwithpermission: Othermembersnotto

commentonthementionbeingmade byamemberwiththe

Cha's  permission

On18 May1973, ater Shi Mahavr Tyag wes pemiied © make
amenion about aleged  dstotion medeby te Al Ida Rado i is
news boedcas;,  Shi Shyamlal Yadav a0 wenied © assodaie himsef
wih te dgemet o Shi Tyag

The Deputy Chaiman, however, observed:

| amnot pemiting you because you must have aready noticed
thatwhensomebodymentionssomething,noothermemberis
aloned t comment upon it

(RS deb o 1851973 Cok 4349

101 Char Menton wih pemission:  The Char has the right to

dov apeson © mekeameton f t 5 h te et of the
House

On23 Juy 1935 wih pamisson of the Char, Shi Dpen Ghosh

reered © te Pime Minge's remaks onte emegency a a press
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conference.Somemembersobjectedtothisreference.Whenthe

Chaimman dismissed  the objection, Shi Ramanand Yadav wanted to
knowunderwhatruletheChairhadallowedthemembertomakea

saemant

The Chaiman said:
Pease ke t fom me The Char hes the it © dow aperson
to mkeamenion f it s in the inerest of the House. It is
necsssay. | have theebore, doned
RS deb ot 287195 Cos 1414

1®  Chair:Motion:Govemmenttoindicateitsresponsetothe
two alttematives mentoned in a moton adopted by the House
On17 August 1978, when some members insisted  that  the Charr
shoud appoint a Commitee of te House n pusuance of the maton
adoptedbytheHouseon10August1978, forappointmentofa
Commitee  or altematively o separate Commissons of Inquiy 1O
e o degpios d campion madeagpd membas o amies
of the Prime Minster and the fomer HomeMinister, the Chaimman
abserved:

TheHowse & s sting hed onthe 10" Augus, 1978, adoped a
moion n regad D te appontment of a Commiee of s House
o wo separate Commissons of Inquiy under the Commissions
d iy Ad 192 O ime b cen  dbpis df compin
apnst membes o amies o the Pime Mnser ad the fomer
HomeMinister, Shi Charan Singh. The sad moation recommends
to the Govemment to—

() seek fotwih  the gudance and advice fom a Commitiee
of fiteen  members of Rajya Sabha to be appointed by
the Chairman, Rajya Sabha, forappropriateand
necessay adions 1 betsken on the alegatons, o

(i) straightwayappointiwoseparateCommissionsunder
te Commissons of gy Ad, 1952 i the mater.

Twocourses, therefore, seemtobeopentotheGovemment

namely, ether they shoud seek the guidance and advice from a
Commitee of the members of Raya Sabha or forttwith appoint
Wwo separate  Commissons of Inquiry.
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Ths mater wesaso rased in te House yeserday. | amdf the

opnon tet n Ems of te moion te quesion o gppontment

of a Commitee by mewould depend on the indication fom the

Govemment as to which one of the two altematives mentoned

inthemotionisacceptabletothem. Theappointmentofa

Committeeatthisstagewithoutknowingthemindofthe

govemment woud be infructuous. | would, therefore, request

the LeaderoftheHousetoletmeknowwhatcoursethe

Govemment propose 0 adopt in the matter.

Whensome members raised  doubts  about this  interpretation of
the resaution by e Char, te Chammen oosenved

| have carefuly gore through the resolution. | have gven my

gedic opon ad| donat tik tet tee 5 ayarbgly n

the wording which | have used.

(RS. deb ot 1781978 Cos 163207)

1B Chair.Proceedings:Membersarenotallowedtoraiseany

poit wihout previous pemisson of the Chair and anything

saidbythemwithoutpermissionisnotrecorded

Soon afier te iem ‘papers bid onte Tae, beoe te iEem
‘g aeiol westden wp Pd Rard Paih sood uyp ad saed
meig dodt te BB avs o hbn Ahss Os The Creimen
sad tat tet wesnot the ooccason for the membero ralse the Bsle
and therefore, requested hmto st down In spe o the Chamans
apped, the membercontnued  speaking.

Thereupon, te Chaman asked the Repoters nat o recod, and
obsenved:
| wart o tel the honble members, if anybody rises without
pevios pamsson o te Cha, t W mt berecoded kB o
ue kg the time of the House unnecessary.
RS b & 63190 Cd 1%

104 Charr Proceedings:  Anything spoken without  the permission
of the Chair need not be recorded

On27 Apil 1988, duwing the queson hour when the Chaiman
dd not alow cetan remaks madeby some members to be recorded,
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therewassomecontroversy.Manymembersobjectedtoremoving
the eqressons of members of the House.

To dear the oconfuson, the Chamman obsaved

Ths b awel esabished  padice Ohewise, youwl need as
manyreportersasthenumberofmembersherebecausesome

iniemuypions ae comng fom ths sde and somefom tet sde
Thequestionhourisveryimportant isthetimewhenwe

seiously  want o know what is what fom the Govemment This
hor s nat for te opposion o te Cogess Paty o te paty
which s te ning paty, i s somehing whenwea went o
know thngs and this wecan do by puting shot quesions. We
anpt temn ance weyadoonvey t © e Msg, bu & t
goonsystematically. Otherwise, whathappens,whenweall
moveawayfromthepoint,thewholepointgetsiost fany
memberwantstoknowsomethingmorefromtheMinister,he

can ask a supplementary.

WhenShri K. Mohanan asked as to what happens f the Minister

Bedes asmig 0 aqeson, te Chamen futher  sad
Now, e quesion & vay vey smpe.  These tings, whether he
is evadng or not wil not lead us anywhere. You can put the
suppementary  and in that suppementary  you can say whether
hes eedg te |y That atbimion 5 gen D te umpe.
Donat put wads n mymouh | hae nat sad tet &t Wl nat goon
reood  Thee 5 avest dieee

Ths 5 myinsiudion D te Repotes k5 awd esabished
practice. | have resticed n te quesion hour anybody rising
and puting a suppementary  wihout  mypermisson.  Otherwise,
whet 5 the serse of nycdling A, B o C? Ths hes been te
practiceandthishasbeendonebecausethewholequestion

hou, which 5 ony ore hou, shoud yed the maximumresut

However, when Shi M. S. Gurupadaswamy obsenved that  there
shoud  be a dehdn betneen gy ad renmodg  fom te recod,
the Chaiman daied:

Myriing 5 vety dear that nohing which s spoken wihout  my

permisson duing  the quesion hour vl go onrecod,  what s

onrecod s not expunged.

RS b d 2741983 Cos 812
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106 Chair  Statement Statement fom the Char should be deemed
tobeaunanimousresolutionoftheHouse

0On18November1985,theChairmanmadeastatementinthe
House wih reference 0 the hanging of Benamin Mooise by Pretoia
Regme. Ater that when Shi S, W. Dhabe proposed  that  there  should
be a resoution n the Houe about te exalion o Benamn Mdose,
the Chamen sad:

Asatement  fom the Char amounts t© a unanimous resolution
o te House Therefore, tis has been madeby the Char, and it
wil  be deemed to be a unanimous resolution of the House.

RS b ¢ 18111985 Cd 349

106. Chair:Supplementaryquestions: TheChairhastodecide
whomtocalltoputsupplementaryquestions

On26March1969,duringthecourseofsupplementariesto
guestion no. 692, on an observaion  madeby Shi J. P. Yadav, the
Chairman  observed:

Pleaseleaveittometodecidewhomishouldcallandwhom

| shoud not Fomthe samepaty | cannot cal two or three
pesos fom nyle | antyig D ddibue tem A, teebe,
do not aways queston meor become harsh when | amnot able
D ask yu b gt o

The Chaimman obsened  futher:

Mr. Bhandai put aquesion —realy he represents t a great
edet te Jana Sancgh—as one of the keades of hs pat. When
Ihavealreadyaskedhimtoputthequestion,Imustgive

opotnly © ohes ao D e pat Ths 5 te wayn whdh
I must get on. There must be somesot  of seffrestraint on the
partofmembers. Theymustknowhowtheyshouldstandup,

when they should stand up.

(RS b d 26319, Cos 52833
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107. Chaman:The  Chaiman's  prerogative s not © be questoned
intheHouse

On1 December 1969, just afew minutes before the House met,
Shri Chandra Shekhar met the Chaiman in the Chaiman's Chamber
and requesed  for pemisson  © nakearfeence n te House o the
huger ske o Shi At Nahaia, MP. n Jasdmer,  Rapshen.  The
ChaimmantoldShriChandraShekharthathehadalreadygiven
permissiontotwomembers. Afterthe House metandwhen
Shi A G Kidkan wesmalkdg arceee © Shi Ami Nahdlas B,
theChairmanonreconsiderationthoughtthathewouldallow
Shi Chanda Shekhar also o makeareference B the fast and so he
communicated his pemmisson  to Shi Chandra Shekhar through the
Secelmy. But Shi Chanda Shelhar refused © aval himsef  of the
pemisson gwven to him at that momentand protested  against  the
eafer refusal  of pemisson when he had approached  the  Chaiman.
Hequesiored the pooedue adoped and te auholy  of the Chaimen
n gug o reuisng such pamissons.  Whenthe Chaiman  explained
that when Shi Chanda Shekhar met him in his Chamber it wes a few
minues before 1100 AM. and that he had gven pemisson t two
members aready.  Shi Chanda Shekhar sad that what the Chaimman
sad wesmat afd

Thereupon, the Chairman obsenved:

htefs e lwato B t5 te ts gen o myguy
pemisson or not gvng  pemission, afer | have exerdsed  ny
dsoeion, sodd nat berased n te Hose I case ay honbe
memberwants o discuss it wih meor he has any gievance he
maykindlycometomyChamber. Thatisthewellrecognised

pade

Secondy, whenl camehee, aste it  quesion weshbeng pu
| thought over the matter and asked the Secretary to infom
Mr.ChandraShekharthateventhoughtherearealreadytwo

mentons which have been permited by mel woud pemmit  him
aso. This sip wassent o him in which it was witen: The
Chaiman has asked meto &l  you that you have his pemmisson
tomentionaboutMr.Nahataandsoon. ThenMr.Chandra
Shekhar says here : 1 donot want to menton now; | strongly
poest  about the manner | have been teated.

ws-1/c/my document/679rs/6791s.p065
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Thee ae te fads h the it pace | sy —adlge &t asa
ruiing — that if any honble memberhas got aything to say o
meabout myrefusal o gve pemmisson,  tat shoud be in te
Charbe, t 5 nat te padce ©n tis House et such quesions
of pemisson  shoud be raised in the House.
Secondly,whenanumberofmemberscometomejustafew
minutesbeforeeleveno’clockandwhenlhavetobehere

puncugly  a 1100, | do need sometfme for  consderation | hed
sad tet tee wee aready o meniors —he denes tet | sad
tet —whch | hed pemiied | migt have sad anyhing ese | do
not know, but | coud not have refused him pemmisson  without
any hyme or reason. WhenMr. Kukami stated rasing this
qQuesion because | had dready gven him pemisson, | a once
sad tet heaso hedwenied © menion s | donat ik & B
gt for any honble memberto raise such aqueston in the
House.

RS deb o 11219, Cos 217174

1B Chairman:PriorpermissionoftheChairmanisnecessary
for aMnster t by papes on behaf of anoher Minister

On29January1980,whentheMinisterof TourismandCvil
Adion  ad labor, Shi J B Panek mse © By somepges onte
Tde onbehefk o te Misr o Enegy and Inigetion ad Depatment
o Cod Shi A B A Gai Ken Chaudhui, D Rarkpd  Sita reised
an coedion. Hewated © kow i te Mnser oconoemed  had wwiten
o the Chaman in advance and taken his  permisson.

The Chaiman  observed:
Well, no communicaon  has been received.
Thereupon, Dr. Ranmkipal Shha sad thet Shi Panek ocoud nat
By te ppas onbedd o te dher Minsan
At ths dage, the Leader of the House, Shi Pranab Mukheree
sad that hewassory that noformal communicaion  had been sent ©
the Charman in tis comnedion.  Sohe suggested that the Chaman
ocoud pass onto the next iem. The Chaimman passed on to the next
iem ad Shi Pansk ocodd mat By tose pepes onthe Tabe on behef
of Shi Ghani Khan Chaudhun.
RS db &t 201190, Cos 7779
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10 Chaman: Prior pemission of the Chaiman necessay for a
Minster 1 lay papers on behaf of another Minister
On28March1980,whensomeMinisterswantedtolayonthe

Tabe o te House somepapers on behdf o aher Minsers, n ter

absence, obecdion wesaken by Dr. Ramkipal Sinha and aohes  who

weed © kowwheher pir pamsson o te Char  had been obained
ndig o TeMee o See hte Mty o day Shi Ceag

Chanana, asseted that he had got the pemmisson and took out an

dice oypy o abler fom bs podet

At ths sage, the Chaman oosenved

Mr. Minister, you shoud not keep t in your podket You shoud
oe t b me.MMEg, oouesy demandstat t shoud reech
meand pemisson  t@ken. Honever, | Wl owelook &t this me
Nowthat you have handed it over t me, you hae the pemmisson
o lay the papers..As | have sad, Mr. Bhupesh Gupla, oourtesy
demanded thet it shoud have cometo mefist.! wl insist  on
te pemsson  beng cbaned it
Agan, whenpgpes wee saugt © belbd onbae o te Miser
o Sae n te Mnsty of HomeAfais, Shi Yogenda Makwana, the
Chairman  observed:
M. Leedy, tee 5 acgen ey n tee nees | tik te
House epeds—and | eped—tat the honbe  Minses, i tey
are not present here, wil take expediious Steps o take my
pemisson  so that anoher Minser maywok for tem. WA you
giveanassurance?

The Leader of the House then gave such an assurance.
(RS. deb. &t 2831980, Cos 14450 and 15860)

110, Chaiman: Examinaion of pafamentary documents by poiice
can be adloned ony wih the pior pemisson of the Chaiman
ArequestwasreceivedfromtheAssistantCommissionerof

Poice, NewDehi wie hs kefer daed 14 Febuay 1980 b examine

cetain  documents in the custody of the Secretary-General, Rajya

Sdbhe, N comedon wih te invesigain d acn e rged

onthecomplaintofShriSyed AhmadHashmi,amemberofRajya

Sabha.
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On24July1980,aftergettingthematterexaminedbythe

Comiee of Priieges, te Chamen, ner af doanved
The Commitiee, aftr  delberations, et that | maypemt te
policeauthoriiestoinspectandmakecopies(including
phoosat  oopes) o te dooumenis mertored N te Efer daied
1 May1980 fom the Asssent Commisoner of Poice (H Q)
NewDehi n comedon wih te investigation o te cae. The
Commitee aso opned tat te sad documens o copes  thereof
shoud not be used or produced before acout of law without
ddang pior pemsson o te Caimen © tet efet
| hae, teeoe, pamied te poice  auhoiies acoodingly,
wih acaion tat mypior pemisson  shoud be obiained.

RS db o 2471980, Cd &)

111 Chaman: Not to record anything that the members say when

Chairmanisonhislegs

On24 Feaualy 1984, duing te quesion hoo, whente Miser
o Bed Abs Shi PV, Nasmha Rao wesighigp D aqesin
on e adies o Jammuand Kashmr  Liberation Fot, many members
aded suppemenianes, inemuping each aher, ewen as the Chaiman
wes on hs  kegs.

Thereupon, the Chaimman obsenved:

Nothingwillgoonrecord...pleasesitdown....Youknowmy

sandng oders © te Repoters ae that whie | amsanding,
anything that the members say shal not be recorded because

| amin possesson of te House. Youhawe sad i you hae a
head t Therenggpes adadhes W nt pbsh &t Lt ls gt

onwih the quesion.
RS b & 2421%4 Cd 9

112 Chairman:Chairmancansuggestappropriateamendmentin

a quotation

On21 March 1985, whie making a specal mention regarding
reportedharassmentofjoumalistsbytheHaryanaGovemment,
ShriLalK. Advaniquotedfromsomereportsofenquirybysome

uress
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Onte menion o te wods ‘Chief Minse” n te quoaion te
Chamen put foth  te doMg  suggesion
May| suggest asmal amendment in your satement? Instead of
the words “Chief Minister”, you maysay, ‘the Govemment of
RS deb o 2131985 Cos 14950)

113 Chairman:Chairmancanaskanymemberofhischoiceto
speakonanissue

On18 November 1985, Shri Lal K Advani madea reference 1o
te Pime Mses ou dmwed a te sat o te Pabmat  sesson
When Shri Parvathaneni Upendrawantedto correctwhat
Shi Advani had sad, the Chamman dd not pemt  him and obsenved:

I'wl makeasuggesion asasot of compomse. | wl ask the

aher twwo members of mychoce © say somehing on tis  mater...

Ohewse | ammt gong © dow anbody. Ths B Myprerogdive.

Shce al of youwat it, | wil just alow two members of the

Oppostion  and ask the Leader of the House and M. Jain on the

oher st D ek adit Wl be oer

RS b ¢ 18111985 Cd 351

114.  Chairman:Subjectmatterofancticeoracommunication

wih the Chaiman not to be raised in the House wihout the

specific  permisson  to do so

On24 May1990, duing adsousson  onaquesion of piviege
regadng  asdement madeby Shi K K Teway whch wes derogatory
tothedignityofthe Chairman, theLeaderofthe Oppoasition,
Shi P. v Sene;, eeed © aler  wien by him b te Chamen
nh ts rgad Shi Kamd Moaka poesed againgt & ad sougt te
g o te Ca

The Deputy Chaiman disdloned  the reading of te letter and
refered  © the Handbook for Members of Raya Sabha which says, ‘No
Membershoud raise in the House the subjectmatter of andice or
communicationsentbyhimtothe Chairmanunlesshehasbeen

spedicaly pamied by te Chamen © do 07

ws-1/c/my document/679rs/6791s.p065



84 Chair

Seded as under.
SO, | ant n aposion © dowv you D read te ke
RS deb &t 245190, Cos 197-207)

115, Chaman: Sense of the House shal not be taken on a matter
alreadydecidedbytheChairman

On12 March 1996, te Leader of the Opposiion, St Skander
BakhtandsomemembersincludingShriS.JaipalReddydemanded
te dsausson  onthe Hawala ssue n te House The Depuy Chaiman
momed tem tet tee wes no nsrudion fom te Chaimen © adow
suchadiscussionandontheotherhandthe Chairmanhadgiven

pemisson 0 Shi P. Upenda © spesk about rde 167 and 176.

Oening te suggesin o Dr. Bptb Deggypla © de e e
of te House on the issue, the Deputy Chaiman obsenved:
| funcion  only under the direction of the Chaimman.On the
permissiongivenbytheChairman,youwantmetotakethe
sense of House?.! mn ths House under the direction of the
honbe Chaiman. Whatever dedson s teken in the Business
Advsoy Commitee, whatever  instruction the honbe  Chaiman
ges mel oyt
| sod ot Bke dedos fom te membas | amsony. | hae
o ke it fom the Chaman o te Seceia o te witen
thng. | canat ke yor wod as o what the Chaiman wans
®l meThee 5 aimt ®© & The Chaimaen hes adloned hm
ek Let him spesk..
HowdoestheChairmangiveinstructions?How?Iwouldtell
you. t comesin te oder paper. In the oder paper t has nat
been mentoned under which nie it shoud be discussed.  That
5 howl get the oders fom te Chaman.

RS deb b 12319%, Cos. 25960 and 267-69)

116,  Chairman:Agenda:Chairmancanwithdrawanitemfromthe
agendaofasitting,iftheconcemedMinisterseekshis
indugence to alow more time to check cerain  fads

On24 February 1984, Shi Hakishan Singh Sujeet wanted 1
e apot gedorg te wihdand o eniem megady  te dEN
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in Pungb and Haryana fom the day's agenda of the House without
cosuing te Opposion. The Chaman eqaned  that though he hed
sad tee te Iem ered © wold comewp for dsassn onta  day,
hehadtopostponeitbecausetheHomeMinisterhadsoughtsome
moe fime O check cafan tings that had cometo his ndice  before
making a siatement  in the House.
Sihce the member wes incessantly quesionng  the popiety  of
wihdawa,  te Chaiman obsenved
| wihdew te sigedt becase n faress b te HomeMinser
who had agreed © make a statement, | must alow  him time.
Hefuter  oosenved

IwW dov ts dsasson a abier dae whenl hae Bked ©
theHomeMinister.Imusttalktohim.Hehasaskedmefor
indugence  that he maynot be asked O speak today.

RS Gb o 42198 Cos 19299

117.  Chairman:Division; Thereisprovisionofthedivisionif

Chaiman tinks it

On7 Ocober 1982, when Shi Shva Chandra Jha rased  a point
of oder and asked for aduvson onhs amendment b the Powers of
Atomey  (Amendmeni) Bl, 1982, the MiceChamman  dbsenved:

Iwl Eer yubne 2dte Ries o Pooedie, sbie
which  says:
The Chairman shal then say: ‘1 think the Ayes (or the
Noes, as the case maybe) have t” K te opnion of the
Cheimen s te dedson o aquesion 5 not delenged,
he dd sy wie

Andthensub-clause(3)says: lftheopinionofthe
Chaiman as o te dedson of aquesion s chalenged,
hremay, f hetins % ak the membes.

Youmak tese wods, hetns t Tha 5 vay impotat
e h g M Ja yuyusf domt ik t & g
For e sdke of un or something ke that you ae addg for a
v lelr yub e B3

RS b ¢ 710192, Cos 2182
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118  Chairmman:Documents;Chaimmanhastheavthoritytodecide
whether any document is to belad or not to be lad on the
Table of the House

On4d November 1986, duing adsosson onte cling  atenion
noice about seauly  Bpse a Ragat on 2 Ocober 1986, & wes asked
whether the Minsty of Bxdxemad Afais  had eceved  cabe fom te
Cosuae a Kaach. The Mnsler o See n the Mnsty of Home
Afais  had assred tat hewoud look b it In pusuance o ths
asuane, te Mider medeadaement and duig  daiicaions (o]
the satement, members demanded that snce apat of the cabe was
quoed t soud belad onte Tae o te House The Car resened
te g fr abe e

On12 November 1986, the Chaiman gave aning on the issue

Honble memberswil recal that on November 4, 1986, during
te dsousson  onte cling  atenion  about secuily  bpse a
RajghatonOctober2,1986,aquerywasraisedwhetherthe

MinistryofExtemal Affairshadreceivedacablefromthe

Consuigte  at Karachi. The Minster of Sete in the Minsty  of
HomeAfairs, Shi P. Chidambaam, whie rephing o thet time,
hed assued tat hewoud ind ot abouk £ In pusience o ths
assurance, the Minster madea statement in Raya Sabha the
et dy. h ppegegh @ o tet saemety, te Miser  saed

The cable refered O circulation of umours in Karachi
rgadg  te daemt medeonte e o te Pime Minser
andthe Counsul-Generalcommentedthat thishad
happenedalmostadayinadvance ofitsactual

ooourence.

h te cuse o daicaos onts ssemet Shi Dpen Ghosh
ShiiM.S.GurupadaswamyandShriL.K. Advaniurgedthat

shce apat o te cabe wesquoed the cade be paced on the
Tabe of e House. Shi L K Advani rased apont of oder
dawing te attenion t© rde 249 of or Rues which provides
tet f aMser quies n te Cond adesaich o oher Sae
Paper which hes nat been presenied © the Cound, he shal lay
the daat pepar onthe Tabe

Teposo Dt e sasta t6 e dd mt gy D ay
documentswhicharestatedbytheMinistertobeofsucha
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nere tat ter podudion  woud be inconsisert wih  pubic
nerest Shi Adan wened meb eame the cdbe © asoetan
whether the cable coud be caled a document which should be
hed badk fom te House n pibdc nerest Heootended that
te Goemment peaded tet it wesih pibic inees 0 had &
badk under e poviso 0 e 249 ten the poper couse woud
beforthe Chairmantoexaminethecableandonlyifthe

Chairmen  wes satisied tet & wesh pidc neet 1 wihhad
the cable, then the House would be satisfied; othewise  the
cableshouldbelaidonthe TableoftheHouse. Inorderto

asceriain - whether the cable in queston ooud be lad on the
Table ofthe House asdemanded by the members, Ihad

reesed te Minser © sed meaoyy o te cbe for peusa
The Minister ~ has accordingy ~ done so and whie fowardng a
ooy © me hes den te pea tat te dsdosure o te aoies
o te cabe whch wes “SECRET"woud not be in pubic  inerest
The Minster  aso satied tat the soe pupose of reference
certainwordscontainedinthecableinhisstatementon

Novermber 5, was for underscoring the point tat the cable wes
despatchedandreceivedaftertheincidentatRajghaton

October 2, 1986.

| have peused the cabe. | ind that the cable comains  other
maeiads  which it woud nat bein pibic interest o dsdose.
| tecoe had tet te poido D e 20 g D b e
and whad the oconenion of the Minser. The matier s treaied
as dosed

RS b ¢ 12111986 OCos 16365)

119 Chairman:Expunction: TheChairmanhaspowerstoorder
expunctionevenwhenheisnotpresidingovertheHouse

0On10June1971,ShriArjunArorawhiletryingtoputa
upemenay ondared quesion no 387 medeacetan remak  about
aboe Onts te Chamen wowespesdng & tet tme  dieced
Shi Ava b wihdaw te remak which he dd

On1l Jure 1971, Shi Aoa rased te quesion tat whie his
wods windawng  te remak foud apece n te uvoreded ooy of
the proceedings of the House of 10 June 1971, the remak which he
acualy  madeand which was wihdrawn by him subsequently, dd not
e n te poeedgs Hs coein westet & pit im b away
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ankward posion and if somebody ever read the proceedings,  he may
bekt soeckbing asi wet he(@ii Aod hed sad

Shi Aoa sougt © make a ddindion between  Windandl ad
‘expunction’ and stated that when a member obeyed the Charr and
wihdew te remaks the sameocoud nat be expunged  He gppreciated
te gedue o te Chaimen n addig hm oy © widaw tose EMaks
the pevious day whenhewasin the Char but wes supised tat the
ViceChaman  shoud have odered the exundion of tose remaks
Ber n te day Shi Aoa asseed ta ahough te ViceChamen
had equnged the remaiks under the direcion o the Chaman, it wes
beyond his powers, more so when these remarks were not made when
hewasn te Chai.  The Chammen daiied tet te VieChamen had
dore 0 udlr hs  dredn

Shi Ava ten wet onb sy tet s Chamay) ades whe
heis sting on Char of Raya Sabha, have © be cbeyed by members,
by te Secea@t ad een by te VieeChamen but whenhes n te
bethroom hs odes cannot be cbeyed n te Housee Whenhes n the
batroom he is not the Chaimman.. The Chamman cannot dredt  the
proceedings of the House from the Chamber. if that was so, a bed
coud have been instaled in te Chamber and the Chaimman wil not
hae O e te tobe o ding onte Car ACaimen maeyded
the proceedings of the House only when he occupes the Chair, not
fom the bathroom, not fom his drawing room, not fom his dining
om nt een fom ks Charbe! Shi Aoa desed et te equdn
by te ViceChamen shoud be dedaed nd ad vod and hs remaks
be restored in the proceedngs of 10 June 1971 Heasseted that a
Pesdg Oficr hadmorgt © impoe te reood accodng © his
omnnaios  ad tet the pooeedngs  wee supposed © be atue  recod
of what had happened in the House.

Shi Aca e sad tet ude te s ad ude te posedie
foloned,  particuialy n te House o Commos the power © exunge
aose only afer the memberrefused to wihdraw.  Power to expunge
westo beresoted o rady and only when a memberwes recaldrant
andpersistedindisobeyingthe direction ofthe Chair. ..

i Aoa ocondwed bysaing tet h Bian  n te House of Commons
ad remalks wee genedy maned  Vay rady, nadt een oce n a
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decadeorso,wasaremarkexpunged.Hepleadedthatwhenthe
ViceChamman  was presidng  even the Chaimman, wih due respedt,
hed noigt t coret te prooeedngs  flom hs Chamber.
The Chaiman  rued:
Nowmyright t expunge remarks is discretionary and is not
cofinred only t those cases where an honble  member disobeys
mydirection. . .Mypowertoexpungeisnotconfinedonlytoa
case where | amsiting in the Char. Aremak maybe wihdawn
and yet it maybe of such acharacter that it mayatract my
powersunderrule261. Thispowerlexercisedandlthink
nighy.. The  Chaiman can exercise it Place s not the ting.
lhae sad tet & & not necsssay et | shold beding i te
Char n the House 0 diedt  expuncion.

RS b ¢ 116197, Cos 14145

120 Chaiman:Mentioningofimportantmatters:Nottobemade
whentheChairhasrefusedpemissionintheChamber

On28 Juy 1970, Shi Lokanah Msa warted to mention about
animpoiant mater regadng  te Okssa sed pat, pemsson for
which apparery  had been refused by the Chaimman in his Chamber.
The Craimen dd not dow Shi Msa © nmakete pot  Shi Chanda
Shelber sypoted Shi Mesa ad sad tet whie n the House members
whoare moe wocal and loud were being  pemited, t was suprising
thet S Mesa wesnat pemiied 1 menion avey impotant  mater.

The Chaman observed:

You have emiusied mewih the condudt of te proceedngs. You
epect that the busness of the House shoud be conduded in a
pog mame: |Bd Lt s mtaamet tig t T IlssyNO n te
Chamber,afterfullyconsideringwhatanhonblememberor

membes hae repeseied © me, ten | shoud alow  the honble
memberto sand up and st discusson of that mater. | hope
membeswl  agee wih metet tet 5 te cored pooedue
Mr. Chanda Shekhar wanis tat al tat hetod mein myChamber
o a tat hergoesented shoud be repeated here so that the
honblemembersheremayalsoknow, thenlamallowingan
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appeal 0 tis House over mynding in the Chamber. In certain
maters and in manymaters | ke the wishes of the House and
| ke te sense of e House but there are ceein maters in
whichtheHousethroughtheRulesCommitteehasgivenmea

ogan  amout o dsoein adi | eeoe mydsoein n te
Chamber, ten n tat case, accodng © te conenios  of this
House, | amnot required to exqlin the reasons for gving my
ming. f honbe membeswant o dscuss wih mewhether my
rulingwasrightorwrong, theyarealwayswelcometomy

Chamber.

RS b & 287190, Cos 117249

121 Chaiman:Mentioningofimportantmatters:Nottobemade
without prior pemission  of the Chaimman

On18March1972,duringthe course ofdebate onthe
Appgaiion Raneys) Bl 19722 whe Shi Rgaan  wes seddg,
he brought in te pont that someting ememing suddenly ocoud be
menioned then and there in the House

The ViceChaimman  saidt:

The pracice  and the convention of the House is that unless
pior pemsson o te Chammen 5 tken, nonewpont which
nat n te ader peper, B EHeEn W

RS b o 1831972 Od )

12 Chairman:Observation:ltisridiculoustoexpungethe
Chairman’sownwords
OnZB Febualy 1988 duing asecd meion Shi Pavatharen
Upendra madea mention about the repoted  viokation of prescribed
ceing  on ependiue by he Govemor of Andhra Pradesh.  Whenthe
Chaimman rued against the objecions  from the Congress members
and sad that such amatter coud be raised in Pafament, members
fon te ig pay poesed \vodeowsy. Honee, te Lleeder o te
House, theMinisterofFinanceandtheMinisterof Commerce,
Shi Naayen DUt Twai rgeed te uoree  edae be, ad
ey s pats fh adaitere n himegesed te Ganmen
b test te matier as dosed and equge hs dbsevaion  thereon
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The Chaimman then obsenved:

Fends, n vew o te senimens of the House | donat wsh ©
polong the matter. | amtouched by what the honble members
lfaesad Ihaeeaeed ypnts O h agit o hmly ad
senvicee. Myendeavour has been o uphod the highest values of
pafamenay democagy. I the aut ad twust of our proceedings
adhn te hegt o te momet, &t & paibaly neessay o yddd
the tradiions o or House | mayassue you tat whenl sad it
there was nohing personal  about it because | do beleve that
Chaimencomeandgo,mencomeandgo, butourinstitution
ks Ths s the insiuion onwhch te uly o te ocounty
depends, on which the fuure of myocounty depends and on which
te Ut d te deas o toe Wosaibed te d dgens
So, pease remember that it is nohing.  What petubed mewas
te waythe tings heppened and the way | et The two sdes of
te House were moving i a parioder diedion I tet hostly
remains, the pupose of the House is lost  The pupose of the
House 5 dscusson in acam amosphere gvng  ful  weight
whet te oher st 5 saig Tt 5 whyl sad n te vay fist
pace that amosphere has got to be buit ~ That amosphere s
absouiey needed Wehave 0 bud te red foundaions for the
fuure Inda which, t mymind, depends on our unty and on the
success of our democacy. Asit is, mycounty cannot  sunive
wihout democacy. Sothe besc ting B the amogphere n which
wecan d wok togeter, | westinkihg n tat conedt Though
| agee tat | canat equge &, | donat wat o get b what
shoud be done and whether the word ‘undigniied 5 appcable
o not Orevew 5 that what hes been sad o what happened wes
undigniied adsoit shoud beepuged That 5 oe pot But
ted s de hee o tee Thede tig te tey e sad &
tet &t Wl be rdouous adpeoge W bBugh tet the Cramen
epuged s omnremals. | udesand te foce o whet 5 beng
sad Buaslsad n te bggring  te idvies dot  aout
RS db & 28321988 Cos 2561

123 Chaiman:  Observation:  The four  pilars of democracy should
hawe fath in each aher
On23 Februay 1983, the Chaman pemmited  Shi Parvathanen

Upendratomakeaspecialmentiononthereportedviolationof

pesabed ocding  onepedire by the Govemnor of Adva Pradesh
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This led to shap exchanges between the members of the Opposiion
and the Treasury Benches which futher  provoked the Chaiman to
make cerain harsh  observations. Somemembers from the Treasury
Benches were gopehensive of the repatng of the proceedings  of the
Howse n te Pess ta & might hamper the dogiy of the House

QuotingtherelevantrulestheChairmandispelledtheir

apprehensons by oosenving:

Nowso far as press is concemed, there is apovson  here in
atde 361Aand | woud ke the press to keep that in view,
because atide  361A proecds  them, no doult, but the wording
5 way da

Poedon  of pubicaion o poceedngs  of Pabment  ad
Sae  Legebres.

Noperson shal belidbe 1o any proceedings, covl or
aimindl, N ay cout n respedt of te publicaion na
newspaperofasubstantially true reportofany
proceedingsofeitherHouse of Parliamentorthe

Legsatve Assemby, o, as te cae maybe ether House
o the Legsaure, of aSae, uless the publicaton [
provedtohavebeenmadewithmalice.

Sofl then—I want o hae your consent ontis —it wil be
neoessay  for the pess © see et nohng  exaggeraied, nohing
deget fom ts b phbEed  becase f ey doi der ta
lcantel temta boh te cous of Inda adtis Housewl
hae te 1l Ot

Honever, noing thet somemembaswee nat que  satisied, the

Chaiman futher  commented:

f yusat bsng @h n tese plas—pes jdaay,  you
cant goon In ademocay these ae absouy — essenial So,
muual fath 5 needed Youshoud hae fath i te pess, you
soid hae Bih n te jdoay. Trejday shold hae fh

inthelegislature,andthepressshouldhavefaithinthe

legsiatLre, So, weae a woking on one pupose.

RS deb dt 2321988, Cos 27172 and 277)
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24 Chamen Obenveion Uness tee b dicd nimeion s

of spit in apaty donot concen the House

Onl March 1989, Shi Subramanian Swamydrew the attention
o te Chaiman D te confuson aisihg out of cefan changes that
had aken pace in the Janata Paty. Herelered 1t an oder of the
Bedon  Commssone, wheen & wessaed tet Shi J P. God te
oounsd for the Janala Dal conceded tat te Janata Paty  oconinued
D ed Heuher sd td soeksdes o te pay wee mananig
dobe sandads wih regad © te named te paty. For tem & wes
te Jaea Pay ik Pabmet adte Jada Dd ake Pabmet
Hewanted te Chaiman 0 wie © them o end ths  confusion.

Thereupon, the Chaimman obsenved:

Mr.SubramanianSwamy,sofaraslamconcemed,lamonly

concemed wih the matters in te House. Tl | hear fom the
Jadia Paty tet tee s agk o Jasla Dd your quesion
wl ot core

RS b o 13198, Cos 20010

125 Chaiman:Proceedings:Admissibilityorotherwiseofany
businesshythe Chairmanshouldnotbequestionedinthe
House

On23 February 1979, Shi Shiva Chandra Jha objected 1o the
admisshily o aged menin ontboks n Dehi
Onthis the Deputy Chaiman obsenved:

| have tod the honble members many a tme that whatever is
dore by the honble Chaiman, s dore under hs authoiy  and
it s not proper for the honble membersto ask why a certain

thng hes been aloned or has not been aloned.  Weshoud not
wese the time of e House onsuch tigs N s regad, | hawe
on several  occasons  sad that the honble  members may state
such things in ther  indvidual capady o ke up such things

wih te Seoeait bu tey shoud not e pors of oder n
the House n this way*

RS db & 22190, Cd 25

* Spoke n Hd
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126, Chairman:Proceedings: Amember'sspeechneednotbe
recordedwhentheChaimanisonhislegs

0On23July1980,whenRaoBirendraSinghwasanswering
Suppemeniaries o dared quesion no. 1, seved membas gt w a
the sametme, asking more supplementaries and rasng  points  of
ady.

Whenthe Chamman's  request 0 them © resume ther  seals  went
unheeded, he stood up and observed:

f anhonbe memberspeaks when| amsandng,  myinstucions
D te mpos ae D compedy bk oot what hesays Ths B
asadg indudon

RS deb & 237190, Cos 1516

127, Chairman:Proceedings: TheChairmanhastoissuespecial

directionswheneverproceedingsarenottoberecorded

OnS y 1930, Shi Bhupesh Gupa reered © e g ghven
afew days eafler by the Chaman and requested him to reconsider
te ig n vew o te fad tet te Rues dd nmat sy tet whente
Chaimman sood up, f somebody sad something,  automaticaly t oot
expunged.

Then, the Chaimman observed:

lood seyar pat Isad t or tt . | owdee t ale

adsytet | s ge ged dedos  emy e

RS db & 571980, Cok 1190

128 Chairman:Ruling:RulingbyChaimmanonstarredquestion

no. 87 answered on 3 March 1987, alegng  favouriism shown

b apivae ocompany n regad 0 aroad constudion contract

in Jordan

On6 May1987, &t dir the pgpas wee Bd onthe Tabe o te
House e Chaiman gave his ning onte aleged favouiism shoan
D apvae compay n regad D armad consiudon @iad  h Joden
which waesrased though damred quesion  no. 87 on 3 March 1987. The
quesion whch wesput by Shi Br Bheda Pagp Shoh wesrbing ©
the anad of ahgway cotad n Jodan © Messs SomDat Bulders,
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aphvae ocompay ad e MMICThe man tust  of the nepelaions
wasthattheMinistryofCommerceandtheMMTChadfavoureda

pivae compay a te cod of apic sedor  undetaldng, namely the
NBCCh regad © te coat  for roed oconstudion n Jodan  Shee
the Minster of Commerce and members wanted the Chaiman to look
o te mate, te Chamen gae pasod heaings © Shi Br Breda
PratapSinghandthe ChairmenofMMTCandNBCC.

Afler making an indepth  sudy of te mater, the Chamman made
te fonig dosavaion

TheMMTChasbeenimportingRockPhosphatefromJordanto

te e of gopodmaey 120 mion  doas. Asagangt  this,

theexportsfromindiatoJordanwereonlyoftheorderof

approximately 5 miion  dolars. The MMTQas been taking up

wih the Jodanian  authoriies the quesion of comeding the

imbdance in tade and adeegaion  fom the Commerce Ministy

visted Jodan in Febuay, 1986, to discuss the matter.  The

Jodanian  side pointed out that snce they have only a smal

popuion  of 25 mion  pege, & wesnat posshe  for tem o

bing aout apaly o tade wih Ihda Honewr, the Jodanen

sde ageed that they woud ty t© awad few maor poeds 1o

Inda in oder o reduce the adverse baance of tade o Inda

Ealy in June, 1986, apivae fim Messs SomDatt Buiders

gopoached e MMTQMh aproposd thet ey were in a postion

0 doen amgor road construdion poed n Jodan, provided

the MMTGgeed b ke fatizers fom Jodan as pat payment

fortheproject Thiswasfinalisedbetweenthe Jordanian

GovemmentontheonesideandtheconsortiumofSomDatt

Buiders and MMT®n the other.

ltiscontendedbyShriBirBhadraPratapSingh,Memberof

Parliament,thatthe MMTCshouldhavemadeaconsortium

withthe publicsectorundertaking, viz,  NBCCandthe
amangement wih SomDatt Buiders was madeconrary to the
neess o the pic sedr ad for edaneoss consderations,

In suyppot thered, Shi Sihgh Eles onaldier  daed 239 June
1986 fom te inden Ambessador & Joden D the Jot  Seoeay,
Minsty  of Commerce, siating, mer alg tat a 180 km. road
contractcostingapproximately 100milionUSdollarswas

proposed o beissued t Inda on anegotaled bass and that
Inda shoud get anofer prepared ugety fom our companies
and set o the Jodenen  auhoiies for ter adon  The hon
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membercontendsthatatthisstagethe CommerceMinistry

shold hae bouwght n te pbc  sedor  underikdng, vz, NBCC,
fomegoatiationwiththe JordanianGovemmentandthatthe
CommerceMinistryhadfailedtoproposetheNBCC.

The honble  memberalso reies on the minues of the meeting
fom 20" o 23" Sepember 1986 between the Jont Secely o
theUrbanDevelopmentMinistry,the ChairmanoftheNBCC

and anoher wih te Under Secelmry, Pubic Works Depatmen,

Goermet o Joden, wheen t wessaed e af ta te
PublicWorksDepartmentofJordanwouldwelcomeanoffer

fom the NBCCor tis road proect  The honbe  member drans
the conduson tat it waste MMTGnd the Commerce Ministy

whichprefenredSomDattBuildersoverthepublicsector

undertaking, wz , the NBCC.

It appears fom the letter of the Indan Ambassdor at Jordan
dated23 ™ June1986thatevenonthatdatetheJordanian

Minister  nformed  the Ambassador that ‘the detals  about this
poect  have been obiained by one of the Indan companes. He
wes nat vety dear about te name Hesad that it wes probably
te NBCC.k 5 der fom te eod tat & t6 pat o e te
NBCChadnotapproachedthe JordanianGovemmentwithany
offer,sincetheletterfromthe UnionMinisterofUrban

Development to the Minster of Commercedated the 20™ August
1986 siates that he leamt about the MMTC-Jodanian  contract
only fom a newspaper dated the 17" August 1986. Duing the
discussions betveen te Indan delegaion  headed by the Jont
Secretary, MinistryofUrbanDevelopmentwiththeUnder
Secretary,PublicWorksDepartmentofJordan, betweenthe

20" and23 ™ September1986,theIndiandelegationwas
informedthattherewasanothercompany,MessrsSomDatt

Buiders,  who had submited ther offer and they were in the
pooess  of  negatiaiing wih tem, but tat the negoiation wih
that company was continuing  and they had not amved at any
conduson.

Thereafter, the Jodanan sde appeared t have sdeced Som
Dat Budes for te Hgwey poed Ths B seen fom e recod
of dsoussons held onthe 8" Ocober 1986 between the Foreign
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Trade Minster of Jodan and the Commerce Minister  of India.
| amquoing  the relevant  paragraph
JAFFAR-AQABA HIGHWAY PROJECT: It had been
decidedtoawardthisprojecttoanindiancompanyby
negotiation. it wesemphessed tat Jodarian  authoiies
hed dler negoibios, deady gen ta  im  commimet
inwritingforacceptancecfofferofMiessrsSomDatt
Buders Oy te ddas o the covad s need © be
woked ot The Minser emphassed that they had looked
ino the tack recod of various companies and on this
basishaveselectedMessrsSomDattBuilders. ltwas
emphassed thet the Jodanan sde were fuly — satisfed
thatthecompanywasqualifiedtodothejobandhad
been chosen on merts. They had also considered  other
companies but had found this company was most suiable.
Healsostatedthatthecommitmentwasasstrongas
possbe  and, in fad, wesafim undesiandng  on ter
sde adfomd sging o covad  wes oy a forrall.
t gpeas fom te foegong quoeEin  ta te delsn D dooe
SomDatt Buldes westat of the Jodanan sde and not of the
den ste adte te dage ta te ndn sde debeaisy
pelred  apihvae ootadr 0 aplic sdor udetkdg B
mtssEed | B e tH a&te ealr s o te negiEn
the Jodanan sde had an open mind. But a the sage of gving
the ind corad, te Jodanan sSde hes dealy pefered a
pieie bidr © dhe compeios
|, teeor, id onte maed poeed bebe meta tee hes
been no imegularity o impoper matvation on te pat of the
MMTCandtheCommerceMinistryinwinningthecontractfor
the Jodan Highway Proect along wih SomDatt Buiders.
RS deh & 65197, Cos 2708

120 DeputyChairman: Deputy Chairmanoccupyingthe Chair
representstheChaimman
On22December1980,theHousecontinueditssitingpast

midnight  Manymembesrased pons of oder tet te House shoud

be adoumed t© meet a& 11 AM. on 23 December 1980. Shi  Nageshwar

Prasad Shahi also repeated the same arguments, adding that since

the bushess to be conducted by the House for 23 December 1980 had
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been fixed, any busness that would be conducted after 1200 his.
mdigt wl beidegd  ad gl Laer, somemembes ket te
Chamber n poest The House ten adoumed & 0040 hs dir pesdg
te Nod Seuy B 1990

On 23 December 1980, after the House assembled,
ShriNageshwarPrasadShahimadeasubmissiontotheChairman
that he had pleaded with the Deputy Chaimman on 22 December 1980
tat te House coud not dgpose of te busness adoted for the day
on 23 December 1980 when it of busness for that day had not been
circulated and added: the whde business which was camied on at
20 adder ta e 5 Bd  ad ucosiviod

Thereupon, the Chairman obsenved:

Mr. Shahi, mayl say one ting? Whenthe Deputy Chaiman sits
in ths Char heis m¢ and | canat st in judgement over his
adion;, ohewise ewy day | wi have to be heaing appesls,

(RS deb & 23121980, Cos 13

10 Depuy Chaman  Bedion Vaing canat be by bala,  seoet
orotherwise;andorderofprecedenceofmotionshastobe
asper the i o bhusness adaccodng to te dae of ther
receft

On17December1969,ShriS. N.Mishraroseonapointof
poedie n reged o te moios o eedn o te Depuy Chaimen
Hesad that whensmiar maions were there, two methods coud be
adped OewesD ©Be abdat © dlemie te piody n whcth te
moos wee D beden wadte de wesb db d sl noos
ogeher, adike wte o oewhe d dhes woud be deemed D
hae been moved What was on the oder paper weste oder o recept
o te moios adi dd nodt meananpthing o fr as the moag o the
motons in the House was concemed. Herequested the Char to e
which of these two procedures  was gong o be adopted.

Heaso requesed te Char © pamt hm o moea moion thet
rue 7 of the Rules of Procedure be waved so that there coud be
SSo sV g0
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Afer afew members had eqressed temsehes  on these  points,
te Chaimen ruedt
Treis qesn ta he(k Me) msed westa te belat
should be secret...] amof the opnion that under the present
Rues tee canat be baat, ot o adhewse  The reason for
saying sois that wherever the e making authoity  wanted a
oh  adon © betden bybda t hedepesy sad s as
for exampe, in e 25 Therefore, whenit had not sad so in
e 7, t meanstat t canat bebybat  Voing canat be by
bekt. Whent camt bebybdd &t camt beby ssot belt
Now, therefore, under te pesent rnie the wing hes © bein
accodance wih nle 7ast sands  The pradice, | understand,
has been the applcaton of e 7, and no pracice  can weigh
apt aneding e f somehonbe membeswat o dange
ths practice, they shoud resot t the proper procedure for
changingtherule theRulesCommittee,amendmentsandso
(o

Sofa, te padce hes been | udesand © gpy te Rue as
it stnds and no practice, even if there were one, can stand
apgsd te bw. Thebw 5 tet wig can dke peoe acoodg
bk 7

Nowanother matier about the waMing of e 7, de 267 reads
hs

Any member, may, wih the consent of te Chaiman, mowe
thatanyrulemaybesuspended. ..

Nowit s obvious that uness mie 7is suspended, rie 7 wi
apy ad teee, rmoqesin o bt o soet beld wold
ae

Now, thisHousehasgivenmetheauthoritytoconsiderthe

question whether | should gve myconsent to such a mation.
Thisquestionwasmentionedbyanhon’blememberinmy

Chamber yesterday or day before yesterday. | considered  this
matier  carefuly. | considered  the undeing  reason of e 7,
why rde 7 has been framed in the manner in which it has been
fared Haig gen U cosdeain o ts mate;, | wihhed
mycorsert. And, thereioe, g tee 5 oot ts  moin
s out of oder and cannot be moved.
Iwanttosayonethingmore.Rule7(3)says:"Amemberin

whose namea moion sands n the st of busness’, ec.  Now,
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accodng D te pedce  fdoned hee te nmoios sad n te
B o bees adeaodyg D te ime ad dae of the reoept
becauseonthesamedayanumberofmotionsmaybegiven.

Therefore, the tme and date has got 0 be spediied. Now, the
pade 5 uks tee B menke diyg  tet te ader o
precedence Wil be determined by some ather  method, the order
of precedence wil be according to the time of receipt and,
therefore, s KB o buness hes been pepared 1 accodance
wih ts pade. Thee 5 nohng wog n te pepadion o
teg dbheaess It smpste D te B o hees
and wemust adhere 0 the it of busness as prepared.

RS. deb ¢ 17121989, Cos 450519

Deputy Chaiman:  Hedtion: Becion of the Deputy Chaiman
hastobeconductedaspertheprocedureprescribedunder
the Rues

There was a request by some members that the elecion  of the

Depuy Chaimmen be hed by secet balo, necessay, by suspending
te B2t 1k

On0 Juy 1980, the Chaiman gave te folowing ning on the

ouesion

Yesterday, arequest wes madethat the elecion  of the Deputy
Chaimen behed by seoet bt and | shoud ded  acoodingy.
Anumberofspeechesfollowed,somegeneratingmoreheat

ten gt | ok te meter, as dudges sy, Uder  advisemen,
with n ts onet measfor uther  debaaion

| have considered the precedents and the rues. There is one
precedent of 1969 and one of 1977. In the Hter, the honble
ShriRam Niwas Mirdhawas unanimously electedandno

Quesion aotse. In 1989, tere wee wo v canddaes  ad the
pocedue o e 7 Chager Il read wih nles 252 b 254 wes
fooned.  Onthe bass of tis precedent, | shoud folow the
sameprocedure.Hon'blemembershave,however,requested

tet | shoud adt uder e 267. That e reads

Ay member, may, wih the consent of te Chaimman, mowe
that any e maybe suspended in iis  gppicaion o a



